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Updated Status report in the matter of Varun Gulati Vs State of U.P. &Ors. in OA No-248/2023. 

 The applicant had filed an Original Application before Hon’ble NGT, New Delhi. The complaint is made against 19 industries 
situated in Roop nagar, Arya nagar, Loni and 01 CETP 6.0 MLD tronica city, loni, Ghaziabad. Updated status and action taken is given 
here under:-   

Sr. No. as 
per OA 

No-
248/2023 

Industries and 
Address 

Date of 
Inspection 

Operational/ 
Not 

Operational 

Status of 
Consent 

Effluent 
Generation 

Analysis Results 
(except pH, all 

parameters 
mg/l) 

Latest 
Complying 

Status 

Action Taken Status with regard 
to deposition 

Environmental 
compensation 

1 M/s Nisha Prints, 
A-11 Roop Nagar 
Industrial Area 
Loni Ghaziabad  

05.03.2025 Operational Granted, valid up 
to 31.12.2029. 

Industrial – 26 
KLD  
Domestic – 01 
KLD 

pH – 7.5 
B.O.D.-25.0 
C.O.D.-214.0 
T.S.S.-80.0 

 

Complying • UPPCB revoked closure 
order issued on dated 
01.01.2024 under section 
33A of the Water 
(Prevention and Control 
of Pollution Act. 1974 
along with Environmental 
compensation of 
Rs.11,40,000/- 
• Unit has deposited EC of 
2,00,000/- in Board 
Account.   

Unit had filed Writ 
petition challenging 
the order of EC 
issued by UPPCB 
before Hon’ble High 
Court, Lucknow 
bench. Hon’ble 
court vide order 
dated 19.02.2025 
granted benefit of 
interim protection 
to petitioner. Copy 
of order is annexed 
as Annexure-1. 

2 M/s Lakshya 
Enterprises (Old 
Name Shikha 
Enterprises) – A-
44, Roop Nagar 
Industrial area 
Loni, Ghaziabad. 

05.03.2025 Operational Granted, Valid 
upto 31.12.2029  

Industrial – 22 
KLD  
Domestic – 0.6 
KLD 
 

 

pH – 7.4 
B.O.D.-24.0 
C.O.D.-210.0 
T.S.S.-84.0 

 

Complying Show cause notice issued 
under section 33A of the 
Water (Prevention and 
Control of Pollution Act. 
1974 was revoked along 
with imposition of 
Environmental 
compensation of 
Rs.11,25,000/-   

Unit had filed Writ 
petition challenging 
the order of EC 
issued by UPPCB 
before Hon’ble High 
Court, Lucknow 
bench. Hon’ble 
court vide order 
dated 18.02.2025 
granted benefit of 
interim protection 
to petitioner. Copy 
of order is annexed 
as Annexure-2. 
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3 M/s Jai Maa 
Garments, A-16, 
Roop Nagar 
Industrial Area 
Loni, Ghaziabad.    

05.03.2025 Operational Granted up to 
31.12.2029. 

Industrial – 24 
KLD  
Domestic – 1.0 
KLD 

pH – 7.6 
B.O.D.-23.0 
C.O.D.-210.0 
T.S.S.-82.0 

 

Complying Show cause notice issued 
under section 33A of the 
Water (Prevention and 
Control of Pollution Act. 
1974 was revoked along 
with imposition of 
Environmental 
compensation of 
Rs.11,25,000/-   

Unit had filed Writ 
petition challenging 
the order of EC 
issued by UPPCB 
before Hon’ble High 
Court, Lucknow 
bench. Hon’ble 
court vide order 
dated 18.02.2025 
granted benefit of 
interim protection 
to petitioner. Copy 
of order is annexed 
as Annexure-3. 

4 M/s Rishabh 
Enterprises, A-
60, Roop Nagar, 
Industrial Area, 
Loni, Ghaziabad.  

05.03.2025 Not 
Operational 

Granted up to 
31.12.2025. 

Industrial – 8.0 
KLD  
Domestic – 0.3 
KLD 

 Closed Unit is lying closed due to 
own reason.  

 

5 M/s Rekha 
Enterprises, B-
81, Roop Nagar 
Industrial Area, 
Loni, Ghaziabad.  

05.03.2025 Operational Granted up to 
31.12.2029. 

Industrial – 35 
KLD  
Domestic –1.2 
KLD 

pH – 7.3 
B.O.D.-22.0 
C.O.D.-196.0 
T.S.S.-80.0 

Complying -  

6 M/s Roopal 
Washing, 17-A, 
Roop Nagar 
Industrial Area 
Loni, Ghaziabad. 

05.03.2025 Operational Granted up to 
31.12.2029. 

Industrial – 22 
KLD  
Domestic –0.6 
KLD 

pH – 7.5 
B.O.D.-26.0 
C.O.D.-215.0 
T.S.S.-82.0 

Complying -  

7 M/s Rajpoot 
Industries, A-77, 
Roop Nagar 
Industrial area 
Loni Ghaziabad. 

05.03.2025 Operational Granted up to 
31.12.2029. 

Industrial – 35 
KLD  
Domestic –1.2 
KLD 

pH – 7.4 
B.O.D.-23.0 
C.O.D.-212.0 
T.S.S.-78.0 

Complying -  

8 M/s Sidra 
Washing, Plot 
no. 8 Khasra No. 
96/3 Arya Nagar 
Industrial Area 
Loni Ghaziabad. 

05.03.2025 Operational Granted up to 
31.12.2026. 

Industrial – 14 
KLD  
Domestic –0.7 
KLD 

pH – 7.5 
B.O.D.-25.0 
C.O.D.-218.0 
T.S.S.-86.0 

 

Complying  UPPCB issued closure 
order on dated 
01.01.2024 under 
section 33A of the 
Water (Prevention 
and Control of 
Pollution Act. 1974 
along with imposition 
of Environmental 
compensation of 

Unit had filed Writ 
petition challenging 
the order of EC 
issued by UPPCB 
before Hon’ble High 
Court, Lucknow 
bench. Hon’ble 
court vide order 
dated 23.09.2024 
granted benefit of 
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Rs.11,55,000/-.  
 Closure order has 

been revoked by 
UPPCB vide letter 
dated 23.10.2024. 

interim protection 
to petitioner. Copy 
of order is annexed 
as Annexure-4. 

9 M/s Vinay 
Dyeing and 
Washing Plot no. 
3 khasra No. 
96/3 Arya nagar 
industrial area 
Loni, Ghaziabad.  

05.03.2025 Operational Granted up to 
31.12.2027. 

Industrial – 14 
KLD  
Domestic –0.7 
KLD 

pH – 7.3 
B.O.D.-24.0 
C.O.D.-200.0 
T.S.S.-82.0 

Complying -  

10 M/s Gazi Dyeing, 
Plot No. 45, Rural 
Industrial Area, 
Arya Nagar, Loni, 
Ghaziabad.    

05.03.2025 Operational Granted up to 
31.12.2029. 

Industrial – 8 KLD  
Domestic –0.5 
KLD 

pH – 7.4 
B.O.D.-24.0 
C.O.D.-210.0 
T.S.S.-82.0 

Complying -  

11 M/s Anees 
Washing Plot No. 
96/3 Arya Nagar 
Industrial Area 
Loni, Ghaziabad. 

05.03.2025 Operational Granted up to 
31.12.2027 

Industrial – 18 
KLD  
Domestic –0.5 
KLD 

pH – 7.6 
B.O.D.-21.6 
C.O.D.-198.0 
T.S.S.-86.0 

Complying -  

12 M/s Aradhya 
Garments, G-
121, Sector-D-1, 
Tronica City Loni, 
Ghaziabad. 

06.03.2025 Operational Granted up to 
31.12.2026 

Industrial – 80 
KLD  
Domestic –1.6 
KLD 

pH – 7.4 
B.O.D.-310.0 
C.O.D.-840 
T.S.S.-228.0 

Complying -  

13 M/s Rukmani 
Crafts, Plot No. 
K-26, Sector D-1, 
Tronica City Loni, 
Ghaziabad.   

06.03.2025 Operational Granted up to 
31.12.2026 

Industrial – 95 
KLD  
Domestic –1.6 
KLD 

pH – 7.6 
B.O.D.-350.0 
C.O.D.-920.0 
T.S.S.-240.0 

Complying -  

14 M/s Shree 
Ghanshyam 
Textile, Plot No. 
K-19, Sector D-1, 
Tronica City Loni, 
Ghaziabad 

06.03.2025 Operational Granted up to 
31.12.2026 

Industrial – 23 
KLD  
Domestic –0.9 
KLD 

pH – 7.5 
B.O.D.-320.0 
C.O.D.-850.0 
T.S.S.-232.0 

Complying -  

15 M/s Raj Dyeing, 
G-76, Sector D-1, 
Tronica City Loni, 
Ghaziabad.   

06.03.2025 Operational Granted up to 
31.12.2026 

Industrial – 19 
KLD  
Domestic –0.9 
KLD 

pH – 7.5 
B.O.D.-380.0 
C.O.D.-984.0 
T.S.S.-234.0 

Complying -  
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16 M/s N.S Dyeing, 
G-104, Sector D-
1, Tronica City 
Loni, Ghaziabad.   

06.03.2025 Not 
Operational 

Granted up to 
31.12.2026 

Industrial – 80 
KLD 

Domestic –3.5 
KLD 

 Closed Unit is lying closed due to 
own reason. 

 

17 M/s Krish 
Garments, G-
109, Sector D-1, 
Tronica City Loni, 
Ghaziabad. 

06.03.2025 Closed Granted up to 
31.12.2026 

Industrial – 18 
KLD 

Domestic –0.9 
KLD 

 Closed Unit is lying closed due to 
own reason.  

 

18 M/s Tushar 
Garments G-113, 
Sec- D-1, Tronica 
City Loni, 
Ghaziabad.  

06.03.2025 Closed Granted up to 
31.12.2026 

Industrial – 20 
KLD 

Domestic –1.5 
KLD 

 Closed Unit is lying closed due to 
own reason.  

 

19 M/s S.D. 
Garments, I-2 
Sector D – 1, 
Tronica city Loni, 
Ghaziabad.  

06.03.2025 Closed Granted up to 
31.12.2023 

Industrial – 30 
KLD  

Domestic –0.8 
KLD 

 Closed Unit is lying closed due to 
own reason.  

 

20 M/s 6.0 MLD 
CETP, Tronic City, 
Loni, Ghaziabad 

08.07.2025 Operational  Granted up to 
31.12.2025 

CETP at the 
maximum 4.5 
MLD capacity 
(75% of its 
installed capacity 
of 6 MLD CETP) 

pH – 7.53 
B.O.D.-18.0 
C.O.D.-218.0 
T.S.S.-72.0 

Complying In view of past violations 
UPPCB vide letter dated 
29.12.2023 issued show 
cause notice for imposition 
of Environmental 
Compensation of Rs. 
17,00,000/- (Seventeen Lakh 
only) for 68 violation days on 
the basis of CPCB 
methodology for imposition 
of Environmental 
compensation. Unit has 
deposited EC of Rs. 
5,00,000/- through DD No-
521248 dated 06.01.2025 
and Rs. 12,00,000/- through 
check no. 948398 date 
15.07.2025 in compliance of 
UPPCB letter dated 
29.12.2023. Unit has 
informed vide letter dated 
12.01.2025 and Rs. 
16.07.2025.  

A letter was written 
to UPPCB Lucknow 
on 16.07.2025 for 
issuance of recovery 
of remaining 
amount of 
Environmental 
Compensation 
Rs.12,00,000/- Copy 
of letter is annexed 
as Annexure-5. 

 
 
 

Annexure 5
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Court No. - 1

Case :- WRIT - C No. - 1714 of 2025

Petitioner :- M/S Nisha Prints Ghaziabad Thru Proprietor Ram 
Prakash
Respondent :- State Of U.P. Thru Prin.Secy. Environment 
Forests And Climate Change Lko And Ors.
Counsel for Petitioner :- Kazim Ibrahim
Counsel for Respondent :- C.S.C.,Ashok Kumar 
Verma,Chandra Shekhar Pandey

Hon'ble Attau Rahman Masoodi,J.
Hon'ble Subhash Vidyarthi,J.

1. Put up tomorrow i.e. 20.02.2025 along with Writ C No. 151
of 2025 in the list of fresh cases. 

2.  Benefit  of  Interim protection  granted  in  the  similar  cases
shall be available to the petitioner as well. 

.

 (Subhash Vidyarthi, J.) (A.R. Masoodi, J.) 

Order Date :- 19.2.2025
akhilesh/-

Digitally signed by :- 
AKHILESHWAR KUMAR 
High Court of Judicature at Allahabad, 
Lucknow Bench
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Court No. - 1

Case :- WRIT - C No. - 1626 of 2025

Petitioner :- M/S Lakshya Enterprises (Old Name Shikha 
Enterprises) Ghaziabad Thru Prop. Subhash Chand Yadav
Respondent :- State Of U.P. Thru Prin.Secy. Environment 
Forests And Climate Change Lko And Ors.
Counsel for Petitioner :- Kazim Ibrahim
Counsel for Respondent :- C.S.C.,Ashok Kumar 
Verma,Chandra Shekhar Pandey

Hon'ble Attau Rahman Masoodi,J.
Hon'ble Subhash Vidyarthi,J. 

1. Put up tomorrow i.e. 19.02.2025 along with Writ C No. 151
of 2025 in the list of fresh cases. 

2. The learned counsel for the petitioner undertakes to serve a
copy  of  the  writ  petition  to  Sri  Chandra  Shekhar  Pandey,
learned counsel appearing for Central Pollution Control Board
(AoR No. B/C0068). 

3.  Benefit  of  Interim protection  granted  in  the  similar  cases
shall be available to the petitioner as well. 

(Subhash Vidyarthi, J.)        (A.R. Masoodi, J.)

Order Date :- 18.2.2025
Pradeep/- 

Digitally signed by :- 
PRADEEP SINGH 
High Court of Judicature at Allahabad, 
Lucknow Bench
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Court No. - 1

Case :- WRIT - C No. - 1627 of 2025

Petitioner :- M/S Jai Maa Garments Ghaziabad Thru Proprietor
Suresh Chandra
Respondent :- State Of U.P. Thru Prin.Secy. Environment 
Forests And Climate Change Lko And Ors.
Counsel for Petitioner :- Kazim Ibrahim
Counsel for Respondent :- C.S.C.,Ashok Kumar 
Verma,Chandra Shekhar Pandey

Hon'ble Attau Rahman Masoodi,J.
Hon'ble Subhash Vidyarthi,J. 

1. Put up tomorrow i.e. 19.02.2025 along with Writ C No. 151
of 2025 in the list of fresh cases. 

2. The learned counsel for the petitioner undertakes to serve a
copy  of  the  writ  petition  to  Sri  Chandra  Shekhar  Pandey,
learned counsel appearing for Central Pollution Control Board
(AoR No. B/C0068). 

3.  Benefit  of  Interim protection  granted  in  the  similar  cases
shall be available to the petitioner as well. 

(Subhash Vidyarthi, J.)        (A.R. Masoodi, J.)

Order Date :- 18.2.2025
Pradeep/- 

Digitally signed by :- 
PRADEEP SINGH 
High Court of Judicature at Allahabad, 
Lucknow Bench
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Court No. - 2

Case :- WRIT - C No. - 8204 of 2024

Petitioner :- M/S Sidra Washing, Through Proprietor Mohd. 
Wasim
Respondent :- State Of U.P. Thru. Prin. Secy. Forest 
Environment And Climate Change Deptt., Lucknow And 5 
Others
Counsel for Petitioner :- Jalaj Kumar Gupta,Mehdi 
Khan,Mohd. Aslam Khan
Counsel for Respondent :- C.S.C.,Asit Srivastava,Chandra 
Shekher Pandey

Hon'ble Rajan Roy,J.
Hon'ble Om Prakash Shukla,J.

1. Ms. Ranjana Srivastava, Advocate appears for opposite party
no. 2, 3 & 4 and wants to file her Vakalatnama. She may do so
in the Registry, as, this file is being processed through e-mode.

2.  Heard  learned  counsel  for  the  petitioner,  Ms.  Ranjana
Srivastava, learned counsel for opposite party no's. 2, 3 & 4 and
Shri  Chandra  Shekhar  Pandey,  learned  counsel  for  opposite
party no. 5. 

3. The parties are ad-idem that the issues involved in this case
are similar to one pending adjudication in Writ-C No.4816 of
2024 [Suez India Pvt. Ltd. vs. U.P. Pollution Control Board &
Ors.] wherein interim order dated 29.05.2024 is operating. The
said interim order passed in the said case reads as under:- 

"1. Heard Shri Jaideep Narain Mathur, learned Senior Advocate assisted by Ms. Aprajita
Bansal, learned Counsel for the petitioner, Shri Asit Srivastava, learned Counsel for the
opposite party no.1, Shri Rishabh Kapoor, learned Counsel for the opposite party no.2,
Shri Namit Sharma, learned Counsel for the opposite party no.3 and learned Standing
Counsel for the State. 

2. The issue involves in these proceedings is as to whether U.P. Pollution Control Board
has statutory authority to award Environmental Compensation and make the petitioner
liable for the same, that too without any opportunity of hearing. 

3. Learned Senior Counsel for the petitioner relies upon a judgment reported in 2022
SCC OnLine SC 120 : Kantha Vibhag Yuva Koli Samaj Parivartan Trust and others Vs.
State  of  Gujarat  and  others,  wherein  it  has  been  held  that  such  power  vests  in  the
National Green Tribunal, which cannot be abdicated or delegated to any administrative
expert  committee.  The ratio  of  the decision according  to  the learned Senior  Counsel
appearing for the petitioners is that such adjudicatory power referable to Sections 14, 15,
16 and 17 of National Green Tribunal Act, 2010 cannot be delegated or abdicated to the
U.P. Pollution Control Board nor can the U.P. Pollution Control Board usurp such power
which vests statutorily in the Tribunal constituted under the National Green Tribunal Act,
2010. 

4.  Counsel  for  the  Board  says  that  in  fact  a  direction  had  come  from  the  Central
Pollution Control Board with reference to O.A. No. 593 of 2017 (W.P. (civil) No. 375 of
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2012, Paryavaran Suraksha Samiti and another Vs. Union of India and others), wherein
National Green Tribunal directed the Central Pollution Control Board (CPCB) to take
penal action for failure against those accountable for setting up and maintaining Sewage
Treatment  Plants  (STPs),  Common  Effluent  Treatment  Plants  (CETPs)  and  Effluent
Treatment Plants (ETPs), in pursuance of which CPCB has prepared a 'Methodology' for
Assessing Environmental Compensation and Action Plan to Utilize the fund. CPCB has
started  levying  Environmental  Compensation  against  defaulting  industries  including
Common Bio-Medical Waste Treatment Facilities Methodology developed or calculating
Environmental Compensation enclosed for ready reference, however, we do not find any
such  authorization  by  CPCB to  the  U.P.  Pollution  Control  Board  in  this  regard  for
levying Environmental Compensation. 

5. Moreover, the issue is under what authority of law it is permissible specially in view of
the decision of the Supreme Court as referred hereinabove, which is subsequent to the
aforesaid letter and the directions,  if  any, of  the National Green Tribunal dated 28th
August, 2019 issued in O.A. No. 593 of 2017. 

6. It is an issue to be considered as to how far directions issued in the aforesaid case on
28th August, 2019 would apply in view of the subsequent decision in the case of Kanta
Vibhag Yuva Koli Samaj Parivartan Trust (supra). Moreover directions do not contain
any specific order empowering the CPCB or U.P. Pollution Control Board for levying
Environmental Compensation although it does speak of remedial action. Even if it did,
the question is how far it is applicable now in view of the subsequent decision of the
Supreme Court. 

7. Apart from the above, it is the case of the petitioner that in fact it is only the Operator
of the Sewage Treatment Plants, which in fact belongs to the U.P. Jal Nigam represented
by Shri Rishabh Kapoor, Advocate and Environmental Compensation, if any, would be
leviable against the U.P. Jal Nigam. 

8. Let pleadings be exchanged by the parties. 

9. List in the 3rd week of July, 2024. 

10.  In  the  meantime,  action  by  which  the  U.P.  Pollution  Control  Board  has  levied
Environmental  Compensation  on  the  petitioner  shall  remain  in  abeyance,  however,
without  prejudice  to  the  National  Green  Tribunal  to  take  such  action  as  may  be
permissible in law or any other authority also to take such action as may be permissible
in law in respect of the subject matter in issue. " 

4. Connect and list along with Writ-C No.4816 of 2024 [Suez
India Pvt. Ltd. vs. U.P. Pollution Control Board & Ors.]. The
benefit  of  the interim order passed in the above quoted case
shall be available in this case also on the same terms so far as
environmental compensation is concerned. 

5. Let pleadings be exchanged between the parties within six
weeks. 

6. List thereafter. 

Order Date :- 23.9.2024
Lokesh Kumar

[Om Prakash Shukla, J.]       [Rajan Roy, J.]

Digitally signed by :- 
LOKESH KUMAR 
High Court of Judicature at Allahabad, 
Lucknow Bench
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